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SeKe drpuriand others . so oo “pplicants,
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The applicants, 5 in numbers, wsre recruited es

senior Transleator in the scele of Rs. 550-300. The nmext

‘channsl of  promotion of the epplicants was tgo bLhe
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of Transluticn Ufficar C7ac

s-11 gazetie scale of fs,650=950 4
sccording to the recruilmeny rules, it is & selsction post ©

filled 75n by rromotion feiliing wrich by trensfer on deputat
and failing beth by direct recruitment and 254 by direct

rscrudiment. A8 per recruitment rules of Transletion
¥

o

Ufficer/Training Officers in the Central Transletion Bureau,
provisions for filling up the posts &ape 754 by promotion,

failing which by trensfer on deputaticn basis end fail ing
both by direct recruitment and 254 by dirsct recruitment.. Mg

peT recruitment rules the ratio of promctees «nd direct
recruits is 3 i 1., The applicents uwzre appoinisd on

dates on wdhoc besis with the stipulstion thet the spcoint

ma
is purely on w«dhoc besis and no benafit in Senlority will be

&llcwed. for them for reguler sppointment. The eppl icants

continued to work &nd it sppeers thet subsegqusntly, rsguier
were vacant and thare officers were dppointed on temporary:
and efficieting basis vide the vericus sorders
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1974,197951951 <nd 1966,
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Ze grievance of the &pplicents is thuot t
seniority hus not bsen corructly determined and

beenmade juniors to the direct recruits and the

of the adho

he ir
‘

gy have

banefit

C pericd during which thay worked ysars toysther
hes not been given teo them, end inm cese the bznefit
of the adhoc pericd muy bes given .to themy, they will become
senlor to trose perseons. Under the rules, oznior Trepsleiors
or Hesearch “ssistents with 3 YELTS rvice in the graus
cre el aug v

after appointmenc therstoc on & regular basis, T

h=2 applicants

AR

wers not eppointed on the regular although, thers were
subsesyrently rugu1gr156d and thet 15 why trere.seniority wil?

be countea from the dute, they were regulsarised.
Ve A e b
learned counsel for the spplie«mtshas maue «
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the  number

| of ceses in this connecticn, we are yiving
reference in this behe?f feuw.cases. ashok Lulati Vs. Y.3.Jain
wlin, 1987 3 page 424, and JuNe Agrawe Vs. otute of Medghya
i Y N S SR YOI 7 2 nas 2
Bradesh, 1852, oUl poage B5F.u e Wi | VBl o AN
A oy N "/\“u“' ot g e, “
3, Accordingly, the applicentscesnnot cl-inm seniority
as clelmed by them over the persons promoted sarlier and
the period of their edhoc weorking cennot he countec fou ihair
g senicrity. The epplicstion, in this circumstences, is
nereby dismiose o orger @3 to the cootse. :
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